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ORDER

Leamed counsel for the petitioner is present and represents that the

directions dated07.09.2018 have been duly complied with and that notice to

income tax has been given to the jurisdictional Income Tax Office of the

appellant-company and in relation to the same leamed counsel for the appellant

represents that an affidavit has been duly filed vide Dairy No. 356 of 2018 dated

24.09.2018. Despite service of the notice in relation to triroceedings pending in

the appeal before this Tribunal there is no representation on behalfofthe income

tax. Leamed Deputy Registrar of Companies is present and represents that reply

has been duly fllled and that ROC does not have any objection to the restoration



of the name of the Company to the Register of Companies as maintained by the

respondent provided all compliance are duly made in relation to the year in which

the appellant-company has defaulted which promoted the action of striking off

the name of the Company. The said representation is taken on record and the

appeal is reserved for orders.

(R. Varadharajan)
Member (Judicial)


